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CENTRA L ADl·1INISTAA TIVE TRIBtJNb. L 
A LIAHABAD BENCH 

ALI.AHA~D 

ori$inal Application No. 6 42 o f 200 3 -

o,een Court 

I 

Allahab3.d thi s the 04th day of ..rune. 2003 --

Hon' ble t-1a j Ge n K. K. Srivas tava , Member(A) 
HON ' bl e Mr . A . K . Bhatnagar, I.-tember (J) 

Panna Lal S/o La te Moti Lal• R/o 26 A, Circul a r 

Road , ,i\.llahabad . 
Applica nt 

By ~dvocate Shri S .K . om 

Ver s us 

1. Union of Ind ia through Secr etary, t1inis t r y 

of Communica tion, Gov t . of I nd i a , New Del h i . 

2. Post t-1.as t er Genera l, Al lahabad Reg ion , U . p. 

Circl e, Allahabad . 

3 . Senior S u perinte ndent of ?ost Offices , Allahaoad . 

Res e:>ndents 

By Advocate Shri G. R. Gupta 

0 R D E R ( oral ) 

By Hon'ble Maj Gen K . I< . Srivastava , t-1ember(A ) 

In this o .A. . filed u nder Section 1 9 

of the Administrative Triouna ls Act, 198 5, the 

appl icant has prayed for d irec t io n to the r es [X>nde nts 

to regulari se the services of t he appl ica nt as 

\vaterman and a l s o not to change his category fro m 

\1a t e rman to Bungalo\rl Peon. 

2 . The facts of the case> i n s hort,are 

that the appl icant vras appointe d a s \va terman on 
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casual basis vide order da t ed 26.0 4 .79. By order 

dated 12.04.1991 the applicant v1as granted t emporary 

sva_tus w. e.£. 2 9 .11.199 9 . The applicant filed a 
• 

r epresenta tion before the respondents on 30.os.2000~ 

for r eg ularisa tion. The applicant ma de another 

re pr esentation on 06 .03 .2003 r eite rating his reques t 

dated 30.08.2000 fo r regularisation as well as no 

change in category. The r espondents have not taken 

a n y decision so far. Hence, this O .A . 

3. Heard shri s . K. om, learned counsel 

for the applicant a nd Shri G.R. Gupta, lea rned 

counsel for the responde nts and perused the r ecord. 

4 . The case o f the a pplicant i s that he 

has r endered roc>re than 24 years continuous s e rvice 
ka"'-

and a l so granted t emporary status, though his juniors 

ha ve been r eg ularis ed as Group ' D ' but, the claim of 

t he a pplica nt has been ignored by the r espondents. 

Learned counsel for t.e: a ~Pl.!:_cant has 

applicant's ca t egory ~n cha nged 

also s t a t ed that 

from tim: to 

t i me on oral order s , which is not correct. Now the 

a ppl ican t i s be ing d irected to vork as Bunga low Peon 

tho ugh no such post ~xists in the De partment of Posts. 

s . I n our considered opi nio n the c a se of 

• 

the applicant for r eg ularisa t. ion appears to be genuine 

and , therefore , in the interes t of justice a direction 

i s req uired to be issued to the resfX)ndents that in case 

any junior t.o .:he a pplicant has been r eg Ularised, his 

cla im cannot be ignored. As r egards chang e of category 
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we cons i der it appropriate to iss ue a direction to 

t h e res fQndents tha t i f th e work f rom the applicant 

i s to be t aken th .i t o f othe~~n ~'laterman, h e should 
" 

be given \'1ritten orde r s . 

6. In view o f aforesaid, vre dispose of 

th i s o .A . at the admissi o n s tage itse lf \'tith dire ction 

to the r es µ:>ndent no.2 to decide th e r epr esentations 

of the applicant dated 30.08.2000 and 06 .03. 2003 

(annexures-4 a nd 5) v1ith r egar d to r eg ularis ation of 

the applicant and change of category, by a r easoned 

and speaking order with in a period of 2 m:>nths from 

the date o f communication of this order. No order a s 

t o costs . 
. . 

Mem~) Member (,'\ } 

/M .M. / 


